FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulation, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF LK PROPERTIES PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate person LK PROPERTIES PRIVATE
LIMITED
2. | Date of incorporatton of corporate person 30/09/2004
3. | Authority under which corporate person is | Registrar of Companies, NCT of
incorporated / registered Delhi & Haryana, MCA.
4. | Corporate Identity No. / Limited—Liability | U45201DL2004PTC129556
IdentificationNeo. of corporate debtor
5. | Address of the registered office and principal | Flat No. 1, DDA Flat, Jai Dev Park,
; office (if any) of corporate debtor Punjabi Bagh, Delhi-110026
6. | Liquidation commencement date in respect of | 28™ December, 2024
corporate person
7. | Name, Address, e-mail, Telephone number | IP Rajesh Kumar Sinha
and registration number of the liquidator & i
Add.:1004 (10" Floor), Pragati
Tower, Rajendra Place, New Delhi-
110008
I Email ID : liquidatorlkp@gmail.com

Contact: 9810454261, 011-42415448

Registration No : IBBI/IPA-002/IP-
N00385/2017-2018/11155

8. | Last date for submission of claims 27" January, 2025

Notice is hereby given that LK PROPERTIES PRIVATE LIMITED has commenced
voluntary liquidation on 28/12/2024. :

The stakeholders of LK PROPERTIES PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 27" January, 2025 to the liquidator at the address

mentioned above against item No. 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

The relavant Form can be obtained from the website of the IBBI i.e. https://ibbi.gov.in/

Submission of false ofstaisleadin@yroofs of claim shall attract penalties.

iBBUPA-O02  \*
IP-N0O385/2017-18/ | %

Liquidator, In the matter of LK PROPERTIES PRIVATE LIMITED :
AFA Cert. No. and validity: AA2/11155/02/080125/203203, valid up to 08.01.2025
Date: 01.01.2025

Place: New Delhi
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FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptey Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE sunum
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Recovery Section, Circle Office, 7th Floor, Ansal Towers, 38, Nehru Place,
New Delhi - 110019 Phone No. 011-26292604; 26419921

Notice Is hareby given to the public In genaral and In particular to the Borrower (s) and Guarantor (s) that the below described movable / Immovable property mortgaged!hy
taken by the Authorised Officer of the Canara Bank., will be sold on “As is where 5", “As is what Is", and “Whatever there |s" basis on below mentioned dates through E-Auction under the Securitisation and Reco

WEDNES

SAL

ypathecated charged to the Secured Creditor,

| Name of Corporate Person JILS PROPERTIES PRIVATE LIMITED Enforcement of Security Interest Act, 2002 read with Rulo 8(6) & 8 of the Security Interest (Enfarcemont) Rules, 2002
2.| Date of incorporahon of Corporate Persan | 30/09/2004 For detailed terms and conditions of the sale pleass refer the link “E-Auction” provided in provider hitps://baanknet.com/ (W/s PSB Alllance Pvi. Ltd), (Contact No. 8291220220, Email:- Support BAANKNET@psballia
3] Aulnority under which Corporat Registrar of Companies, NCT of Delhi & Haryana, www.canarabank.com, EMD amount of 10% of the Reserve Price Is 1o be deposited in E-Wallet of M/s PSB Alliance Private Limited (hitps://baanknet.com/) portal directly or by generating tha Challan therein to depositt
Parson Is incorporated Iregistared MCA. t details as mentioned Iin the said challan.
.| Corporate identity number of Corporate | U45201DL2004PTG 128556 a. Reserve Price Date & Time of
Person = = Name of Borrower | Guarantors / Details of movable/immovable property b. EMD (Rs) (Rs) Auction (With Las
. Address of the registered Office and Flat No. 1, DDA Flat, Jal Dev Park, Sr, the Mortgagor and Total Dues 3 unlimited extensions 1
{Princigal afie (Fany)of Corpoate Person| Punjab Bagh, Delli-110028 No.| Branch Nares & Addvioe status of possession ¢. Incremental Bid (Rs)| ™ o1 5 minutes | Sut
6.'Liauidaﬁm commencement date of 28th December, 2024 d. Date of Notice duration each) 0
22 ST Ty 1| Reco 1. Mis Biotrends India Private Limited {borrower), Directors- Sh Indranil | Residential Flat situated at 1782, 17th Floor [Rs. 54,70,370.21 | a, 99.00,000/- 18-01-2025 | 17,
7 mm g mm Z‘WJ 1m4w(1mh Fsmi:?]lmn . Mv:"ry Das And Smt Archana Das, 13-d, 13th Floor, Atmaram House-1 , Tolstoy | of the Brook Residential Towar constructed |include interest up b.9 9'0 000/ between 12:30 PM |up to
the Liquidater Place, New Delhi-110008 South Delhi | Marg: New Dalhi- 110001 Also at: Fiat No. 7B, Pocket- 6 MIG Flats Mayur [at Hiland Park, Chak Garia, P.S. Purba o 28,06.2024 plus | ¥+ ¥1¥Y t0 01:30 PM |
Emall : liquidatorkp@gmall.cem Roglonal | Vihar, Phase- 3, Vasundhara Enclave, New Delhi- 110066 Also at; 64/2 Vill- Jadavpur, Kolkata- 700075, Boundaries: |further Interest at | €. 1,00,000/ J
Contact : 9810454281, 01142415448 Office Vansell, Baska Ramessra Road, Taluk- Halol, Dist. Panchmahals, Gujarat- [ North: 12m wide common road, South lapplicable rate d. 31-12-2024
Ragn. No : |53mp,\,0d2”p,Nm385,2m-,_2013“"55 389350, 2. Shrl Inthn!l Das (mortgagor And Guarantor), 15162 Ats | Buundary wall of Hiland park and beyond that |rom  20.05.2024 |
5| Las! date for submission of clains 27th January, 2025 ——— Advantage 2, Dr Shushila Neyar Road, Indrapurem, Opp Windsor Plirk | the land allotied by tha vendor fo rehabilted {3 | o n g w.ith
Nolca s hereby gven fhat LK PROPERTIES PRIVATE LIMITED has comvmenced voluniary lauidati Ghaziabad, Utiar Pradesh- 201014 Also at; 1782, 17t Ficor, Brook | person, Easl. 10m wide comimion between the |y hanses, ofher
on28/1202024, Residential Towar. Hiland Park, Chak Garia, P.S. Purba Jadavpur, Kolkata- | Bailallk Housing Co operative Soctety Lid and f o ees ate.

The stakeholders of LK PROPERTIES PRIVATE LIMITED are hersby called upon lo submit a proof of
their claims, on or before 27th January, 2025 to the liquidator at the address mentioned above against
temNo.7.

The financial creditars shall submiit their proaf of elaims by electronlc means only. All other stakehokders
may submit the proot of claims in person, by post or by glactronic means

The relavant Form can be ablained from ihewebsite of the 1BBI | &, Ktips: /bl gov.in/

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Rajesti Kumar Sinha

Date: 01.01.2025
Place: New Delhi Liguidator, LK PROPERTIES PRIVATE LIMITED

Regn. No : IBBUIPA-002/1P-N00385/2017-2018/11155
AFA Cort. No.: AA2/11155/02/080125/203203 | AFA Valid upte: 08.01 2025

.~

Kolkata- 700075

700075, 3. Smt Archana Das (morigagor And Guarantor} Wie Sh indranil
Das, 15182 ATS Advantage 2, Dr Shushila Nayar Road, Indrapuram, Opp
Windsor Park Ghaziabad, Uttar Pradesh- 201014 Also at: 1782, 17th Fioor,
Brook Residential Tower, Hiland Park, Chak Garia, P.S. Purba Jadavpur,

Coopsrative Society Lid

the Bank)

Hiland Park, West: Boundary Wall of Hiland Park
and beyond that the Mangalik Housing

(Property is under Symbolic Possession of

Intending bidders may contact for properties during office hours on any working day for ather details and inspection of properties.

Dypte : 31-12-2024, Place : New Delhl

f /S

Dehradun Zonal Office,

P TS TERT
1072, Ashirwad Tower, 2™ Floor,

4
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NEW DELHI MAIN BRANCH
G-41, Connaught Circus,New Dethi 11
Phone: 23712156, 23712162, 237121

APPENDIX-IV [Rule - (1)) POSSESSION NOTICE

(For immovable property)
Whereas, The undersigned being the Authorized Officer of the Indian Bank undar the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and In exercise of powers conferred under Saction 13 (12) read with
Rule 8 and 9 of the Security Inierest (Enforcement) Rules, 2002 issued a demand
notice dated 21.10.2024 calling upon the borrower Mis Raj Steels (Prop: Mr. Ashok
Kumar Aggarwal) with our New Dethi Main Branch to repay the amount mentioned
in the notice being Rs. 7,2529,008/- (Rupees Seven Crore Twenty-Five Lakh
Twenty-Nine Thousand Nine only) within 60 days from the date of receipt of the said
notice.
The borrower having falled 1o repay the amount, notica Is hereby piven 1o the borrowar
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of pawers conferred on him under Section 13 (4) of
the said Act read with Rule 8:and 9 of the said rules on this 27th day of December of
the year 2024
The borrower in particular and the public in general is heraby cautioned not to deal with
the proparty and any dealings with the property will be:subject to the charge of the
indian Bank for an amount of Rs 7,25,29,009.00/- (Rupees Seven Crore Twenty-
Five Lakh Twenty-Nine Thousand Nine Only) and interestthereon.
"We draw attention to the provisions of Section 13(8) of the SARFAESI Act and the
Rules framed there under which deals with your rights of redemption over the

Bank 01 Maharashtra

1 AIVRTE &1 TN

Ballupur Road, Sunder
Vihar, Chakrata Road,
Dehradun - 248001
E-mail : gad_ddn@mahabank.co.in

wuﬁunwlv

eon hae®

PREMISES REQUIRED ON RENT
Bank of Maharashtra invites offers from owners/POA holders of premises
strictly having permission from LocallGovt. authority for commercial
activities forits branch.

2,‘:"',;5:?"“ 1 | Kankhal, Haridwar
a0 imnsqn | 2 | Devpura, Haridwar

The proposed premises should be at ground floor (with sufficient parking
place) on lease rant basis for opening a branch along with ATM room with
separate entrance, The premises should have adequate power load and
provision of other Infrastructural requirements as per Bank's requirements
and specifications. The premises should be ready for possession or to be
ready within 10-15 days as per Bank's requirement. The interested parties/
persons should submit their offers on the Bank's prescribed formats. The
“Technical Bid" and “Commercial Bid" to be kept in two separate
sealed envelopes, These 2 envelopes shall be placed in a common sealed
cover super scribed as “Offer for co clal pr " for above
branches” should reach upto 04.00 PM on 08.01.2025 in the office of
Zonal Manager, Bank of Maharashtra, at 1072, Ashirwad Tower, 2™
Floor, Ballupur Road Sunder Vihar Dehradun, These formats is to be
downloaded from Bank's website www.bankofmaharashira.in under
“Tender” section along with this tender advertisement. The Bank reserves
Ihe riaht to cancel/reiect any offer withoul assioning the reason thereof. No

Form No. URC-2
Advertisement giving notice about registration
under Part | of Chapter XX
[Pursuant to section 374(b) of the companies
Act, 2013 and rule 4(1) of the companies
{Autharised to Register) Rules, 2014]

1, Nolice is hereby given that in pursuance
of sub-section (2) of section 366 of the
Companies Act, 2013, an application has
been made to the Registrar at Registrar of
companies, Delhl, that GKS Enterprises
LLP a Limited Liability partnership firm may
be registered under Part | of Chapter XXI of
the Companies Act 2013, 8s a compan:
limited by shares, with the name GKg

Enterprises Private Limited,

2. The principal objects of (he company are as
follows.

To carry on the business of trading, import-
export, transporting, storing, developing,
promoting, marketing or supplying,
electrical insttuments, electrical or non-
alectrical gadget dealing in all types of
goods & work contract elc

3. A copy of the draft memarandum and
articles of association of the proposed
company may be inspected at the office at
§-48, Basement, Janta Market Rajouri
Garden, and New Delhi 110027

4, Nofice is hereby given that any person
chjecting lo this application may
cammunicate their objection in writing to the

Raonictrar ot Cantral Dasiclvatinan Cantar

SYMBOLIC POSSESSION NOTI(
0ICIClHomeFinancc|

Corporate Office: ICICI HFC Tower, §B Nagar, Andheri Kurlo Road, Andheri East,
Branch Office: Ground floor, 104/438, P. Road, Sisamou, Rambagh Chaurahn. Kanpur
Whereas

The undersigned being the Authorized Officer of ICICI Home Finance Company L
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 20€
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcemn
notices upon the borrowers mentioned below, to repay the amount mentioned ir
the date of recelpt of the soid notice.

As the borrower failed to repay the omount, notice is hereby given to the borrow
the undersigned has taken possession of the property described herein below in exe
her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below
in particular and the public In general is hereby cautioned not to deal with the pra
property will be subject to the charge of ICICl Home Finance Company Limited.

The Borrower’s attention is invited to provisions of sub-section (8) of section 1
available, to redeem the secured assets.

Registered Office: ICICI Bank Towers, Bandro
(East), Mumbai- 400051

St

Ne.

Name of the Borrower/
Co-barrower/
Loan Account Number

D tion of /i
BoE oLk

i

Sudesh Kumar
(Borrower), Rinki,
(Co-Borrower),
LHIKKANOODO1404567

0 Plot Part Of No 452mi Behind Gas Godown Mauza
Honsarigird Ward No 2 0 Jhansi Uttar Pradesh
284121 (Ref. LAN NO. LHKANOOOQ1404567).
Bounded By- North: Plat of Shabinam, South: Plot of
Deegar, East: 7.62 Mtr. Wide Road, West: Nalathen
Land of Deegar./ Date of Possession- 26-Dec-24

- |Saiyed Rashid B89/75 Pioneer Compound, Jajmau Kanpur Nagar 11 ‘
(Borrower), Kanpur Uttar Pradesh 208010 (Ref, LAN No.
Nausheen{Co- LHKANODOD01386217). Bounded By- North: 6.70m
Borrower), Wide Road, South: Passage T/A Fiot No. AC, East:
LHIKANOOO01386217 |9.00m Wide Road, West: Fiat No AA./ Date of

Possession- 26-Dec-24

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day noti
mortgaged properties will be sold on the expiry of 30 days from the date of pub
provisions underthe Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,
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NOTICE

TATA ELXSI LTD.
Registered Office: ITPB Road, Whitefield, Bengaluru-560048

Notice is hereby given that the certificate(s) for the undermentioned securities of
the Cornpany has/have lost misplaced and the holder(s) of the said securities/
applicant(s) has fhave applied to the Company to issue duplicate certificate(s).

Any person who has a claim in respect of the said securities should iodge such
claimwith the Company atits Registered Office with 15 days from this date, else the
Company will proceed to issue duplicate certificate(s) without further intimation.
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Name of Kind of Securities | No.of | Cert. | Distinctive Number(s)
Holder{s) andfacevalue | Securities| No.
SatPalKaur | Equity, Rs. 10/ 100 42263| 10194611-10194710
” Name of holder(s) / Applicani(s)
7 Mrs. Sat PI' Kaur
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURC!
SECURITIES NOR IS IT A FROSPECTUS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, |

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAP
EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR RE

PUBLIC ANNOUNCEMENT

Al nthem®

|oSC|ences

ANTHEM BIOSCIENCES LIMITE

Our Company was originally incorporated as “Anthem Biosciences Private Limited” under the provisions of the Companies Act, 1956, pursuant to a certificate of incorporation dated
of Companies, Karnataka at Bengaluru ("RoC"). Subsequenlly, our Company was converted from a private company to a public company, pursuant to a board resolution dated Oclal
the extraordinary general meefing of our Shareholders held on October 18, 2024 following which the name of our Company was changed to “Anthem Biosciences Limited”and &
upon conversion to public imited company was issued by the RoC on December 10, 2024. For further details in relation to the changes in the name and registered office of cu!
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